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aRt) ER 

Hed both the id, counsel 	y this applicatIon, 1 6 pilcants 

have sought for a direction upon the respondents stating ilter ails 

that as casual labour they are entitled to be screened by tie Screen-

ing Committee and they are also entitled to be placed in th list for 

absorption as casual labour ir the Catering Department aLIke those cand: 

candidates who have been'screened and have been called for absorption 

being similarly ci rcums tan ced with the applicants, 

2.k, 	
Ld. counsel for the applicants fairly contended and,: ubmitted 

before us that interest of justice will meet if a direcin is given 

upon the respondents to consider the representations of the applicants 

'in.accord8nce with the rules. Ld, counsel for the resonden4 suhnits 

that there should not be any decision on the rir its by the 

since all tha applicants cannot be claimed to be genuine appIicants. 

3 	We find that this case is relating to the disengagemeht during 

the period of 1986 Their grievances were that they were nothcreened 

for the purpose of regularisation as casual labour. Since itis an old 

case, therefore we think that it will be appropriate on othprt toJ-

'consider the representation of the applicants treating this application 

as a part of the representat ion and dispose of the same with a reasoned 

and speaking order 'by the appropriate authorities after consdering the 

ease with reference to the docjmets avaleb1e with the department 
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within 3 months from the date of communication of this or er .  

40 	 The application thererore stands disposed 	T her e 

will be no order as to costs0 
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